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' Monday, this the 12th day of November, 2001
H,on:,l;;le:S.QrLS AT Rizvi, Member (Admn)
_].o"'.-gﬁ‘;#t!pe.ndra,, S$/0:8h. Surinder Singh, R/O
Village Machhri (Meerdt)

2¢ She Naresh Kumal', S/O
Sh. Ranvir singh, R/0

Village~ Dauragla (Meerut-U.P.)

! - 3. She Sunder Pal, 5/0
She Tilakrem, R/0

Village Pabli (Meerut~U.P.)
Py She
& 4+ nwar, Son of

Shri Islemuddin, R/0
Village Pabli (Meerut~U.P.)

5 She Naresh Kumar, S/o0
shri Hoghiare, R{0Q

P-160, Ballav Pursam (Digtt.
Modipul'an - T.P.

6. Shri @Qlsgb Singh s/0
She Veer Singh R/0
Village Pavarsa (Meerut)

7. Shri Shokinder, §/0
She Ajab Singh, R/0
Village Saini (Meerut)

A
A

B8+ Shri Maya Praskagh §/0
She Mansarsam, R/0

Village- Iklanta (Meerut)

9. Shri sushil Kumar s/0
She Begraj, B;/O at Pavali,

Mo dipuream (Meerut).

She Pher gingh, wrking at

pavli, Modipurem (Meerut)-
11¢ She Mukesh Kumar, S/0

S8hri Charan Singh R/0O
Village Bharala (Meerut).

12 She Rgkesh Kumar s/0
She Brahem Dutt, R/0

; Village Dedra (Meerut).




1%. She Mukegh Kumar T, s/0
She SRiv Swarup, R/0
Village Malkapur (Meswwix
(Bagpat = U.P.)

14. She She &rvind Kumar, S/O
She Ganga Dass R/0

- Village Pawli (Meerut)

15. She Babu Ram /0
She Mem Chand, R/O

Dwﬂ'KaPUI'l (MeeI'U.'t). / see

(By Advocatels Shrs T Co ﬂggaﬁ)lﬁ}éUS

UNION OF INDIA, through,

1¢ The Secretary, |
Minigtry of Agriculture,
Krishi Bhavan, New Delhi ~ 1.

2. The Secretary,
Indien Counecil of .Ag.r‘iculmre'
Research, Krishi Bhaven, New Delhi-1e

%+ The Director,
Central Potato Regearch Institute,
Simla (Himachal Pradesh),

4:) The Joint Dir ector,
Central Potato Regearch Ingtitute,
Station Modipurem, Meerut (U.P.)

5. The Inchegrge,
Central Potato Research Parm/Station,
Modipur gn, Meerut (U.F.)

6. The Incharge,
Central Potato Regearch Farm/Station,
Machari, Meerut (U.P)

@ The Incharge,
eniral Potato Research Fam/Station,
Pani, Mee-['ut UoPo)- o0

RESPONDENTS.
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ORDER (ORAL)

Heard the learned counsel for the applicants.
9/[222 3
2. The applicants, 15 in number, havelg=s working as
casual labour under respondent Nos. 4 and 7 from 1989 in
some cases and from 1993 in certain others. The grievance
raised 1is that despite the applicants fulfilling the
requirements laid down in the DOP&T’s OM dated 10.9.1993
read with certain judgements rendered by the Apex Court
and other courts, the respondent-authority has not
— - # o tﬂ,W%/
considered the claim for conferment of temporary statuil
-ed ¥
for +the reason that they still remain( casual workers.,
They are all working in respondents’ set up even at
present. A series of representations have heen made by
them for conferment of temporary status and for
regularisation in Group ‘D’ post in accordance with the

aforesaid policy circular. There has been no response

from the respondent-authority so far.

3. I have considered.the submissions made by the
learned counsel and find that in the circumstances of
this case, it would be just and proper té direct the
respondent-authority to consider the pending
representations expeditiously and to pass a reasoned and
a speaking order within a period of two months from the
date of receipt of a copy of this ordef. The
respondent-authority is also directed to take into
consideration all the facts and circumstances mentioned
in the OA together with the judgements of various courts

relied wupon by the applicant while considering the

applicants’ claim for conferment of temporary status and

for regularisation.ci//




(4)

4. The present OA is disposed of in the aforestated

terms at the admission stage itself. No costs.

5. Registry 1is directed to send a copy of the OA

(S.A.T. Rizvi)
Member (A)

along with this order to the respondents.

/sunil/




